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MNo.0A 853

Present :

CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

of 1996 Date of order : 14.9.04

Hon’ble Mr.D.C.Verma, VYice-Chairman

| Hon’ble Mr.Sarweshwar Jha, Administrative Member

For the ap

For the re

D.C.Yerma,

NG
‘the morni
Court that
has come.
2. . Wh
the applic
made. So
taken to m
moved till
.réquést f
11.2.04 an

3. Th

\

MEMBER(A)

in

NIDHU MAL .
VS
UNION OF INDIA & ORS.
plicaﬁt : None
spondents: Mr.S.R.Kar, counsel

0. R.D _E R

¥C

ne appears for the applicant in the second call. Earlier 1in
ng a junior counsél Mr.T.K.Biswas, appeared and informed the
the Sr;Counsel Mr.A.Chakraborty will be coming, but .none
Mr.S.R.Kar, ld.counsel is present for the respondents.
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